27 Written Answers

constitutionally bound to provide the
demanded staff. The Commission has
also taken the stand thzt all stz deploy-
ed in connection with the preparation/
revision  of electoral rolls and conduct
of elections are subject to  the discipli-
nary jurisdiction of .the Commission.

(b) The legal and -constitutional
position in regard to the issues raised
by the Election Commission was con-
veyed to it by the Government.

(¢) No, Sir.

(d‘)‘ Does not anse.
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IAS, IPS Officers Serving im Assam

#328. SHRI BHADRESHWAR GO-
HAIN:  Will the PRIME MINISTER
be pleased to state :

‘(a) what is the number of IAS and
IPS officers serving in Assam from the
Urion Territory Cadre ;

(b) what is the reason for sending
them to serve in Assam

(c) what is the number of them who
have been regularised in Assam together
with the reasons therefor ; and

(d) whether by this act of Government,
IAS and IPS officers of Assam and
Meghalaya cadre will be deprived of
their dues?

THE MINISTER OF STATE IN
THE MINISTRY OF PERSONNEL,
PUBLIC GRIEVANCES AND PEN-
SIONS WITH ADDITIONAL CHARGE
OF THE MINISTER OF STATE 1IN
THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (SHRIMATI MAR-
GARET ALVA) : (a) None, Sir.

(b) to (d) Do npot arise.



